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THE VICE-CHAIRMAN  SHRI

SHKOMAL SEN"

'Clause 1, the Enatcing Formula and
the Title were added to the Bill.

SHRI DALBIR SINGH:
That the Bill be passed.

Sir, I move

* The motion was adopted.

STATEMENTS BY MINISTER

1. Organisation of International Film
Festival of India, 1993 at New Delhi

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI AJIT
KUMAR  PANJA): Sir, International
Film Festival of India (IFFI) is organi-
nised by the Directorate of Film Festi-
vals (DFF) under the Ministry of In-
formation and Broadcasting, every year
in the month of January. The IFFI, '87
at New Delhi was the last competitive
Film Festival organised by the DFF.
All the 5 International Film Festivals'
which were organised after that were non-
competitive events. After the last festival
at Bangalore in January, '92, a review
was conducted with a view to make the
festival attractive and fo organise it in a
better way so as to fulfil the objectives
for which it was designed. In principle,
it was decided to organise the next IFFI
as a competitive event and this August
House was apprised of this decision of
the Government in reply fo an UnStar-
red Question No. 3951 on 26.3.1992.

2. 1 am happy to inform the mem-
bers that arrangements have  already
been initiated for organising this  Inter-
national went in Delhi. However, in

view of the resource crunch faced by
the countiy in the current financial year
and also ihe tight position in respect of
the foreing exchange availability, the
matter of making the next IFFI, a com-
petitive event has been reconsidered.
The Film Advisory Committee of  this
Ministry has gone into the matter of re-
vival of the concept of the competitive
festival and has recommended that first
of all we have o see that all necessary 1
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infrastructural facilities become available,
since it is the perception of the import-
ance of a festival that attracts the best
films and outstanding film personalities.
Also, a lead-time of 15—18 months is
required by the Directorate of Film
Festivals to plan in a systematic manner
the organisation of a world class compe-
titive event. In the current scenario, it
has been considered prudent to retain
the existing character of International
Film Festival and to hold it as a non-
competitive event at New Delhi in Jan-
uary, 1993.

SHRI JOHN F. FERNANDES
(Goa): It is mentioned in the statement
that it was decided by the Government
to hold the next IFFI as a competitive
event. I am sure the Ministry is alrea-
dy in touch with other nations. Now
it is not proper for us at this moment to
back out. May I know from the hon.
Minister, because it is the prestige of the
country which is involved, what is the
foreign exchange implication for conduc-
ting this competitive Film Festival? 1
would also like to know why such de-
cision was taken without making avail-
able the necessary infrastructural faci-
lities. Sir, when we put an invitation
forward and We don't have the neces-
sary infrastructural facilities, we are
making a mockery of ourselves. May I
know from the hon. Minister as fo
why the Government made this pro-
posal to hold a competitive Film Festi-
val?

It is also mentioned in the staement
that the last competitive Film Festival
was held in 1987. That means we have
the paraphernalia with us. May 1 know
from the hon. Minister what more par-
aphernalia is to be added to facilitate
this Film Festival?

THE VICE-CHAIRMAN (SHRI
SUKOMAL SEN): Shri Digvijay Singh
—not present. Shri Syed Sibtey Razi.

3t fm fadr it (S W)
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SHRI = VITHALBHAI M. PATEL
(Gujarat): Mr. Vice-Chairamn, Sir, [
am happy to note from the statement of
the Minister that in this Film Festival,
the concept of competitivenss is likely
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to be adopted. Is the concept of the
competitiveness in real terms?
On the other side, the Min- s
ister says that there is a resource
crunch. Will the resource crunch affect
the competitiveness of the fes-
tival? Another thing is, will
the commercial feature films be included
‘a the Film Festival? Normally, the mem-
bers of the Jury are selected from chose
who are producing classical films and
hence the real commercial feature films
are not being selected. So, will the Min-
ister take care to select as Members of
the Jury persons who/ are broad-
minded and competitive-minded and
not block-headed selecting classical
films only? I would also like to know
whether the Indian Motion Pictures Pro-
ducers' Association is going to support it
or not. Earlier, they had boycotted it-
Have any talks been held with the
Motion Pictures Producers? If not, will
the Government see to it that their co-
operation Is also got?
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‘g, TS gwAT W 9WET S,
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aga ur <t &, SAwr fanto Ag)
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aga & fag aar X @ §, A0
fegerm & 7ot few Fa ad
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Ft fqatw 3 &% &%, @% fao
ot o9 7 e w27

SHRI GOPALSINH G. SOLANKI
(Gujarat): Sir, I would like to seek cla-
rifications in respect of only two senten-
ces in the statement. It has been men-
tioned in the statement that a review
was conducted with a view to making
ihe festival attractive and to organise it
in a better way so as to fulfil the objec-
tives for which it was designed. This
is what has been mentioned in the sta-
tement. May [ ask the Minister what
suggestions were recommended by the
Committee after the 1992 festival? Not
only that. What were the expenses in-
curred thereon in January 1992 and what
is the expected amount to be spent in
19937

Secondly, it has been mentioned that
the objective of this particular festival is
to attract the best films and outstanding
film personalities. May I ask the Min-
ister whether, in the last five, festivals,
the films which were selected were also
translated into the Indian languages and
whether translation in foreign languages
was made of the selected Indian films?

DR. YELAMANCHILI SIVAJI (JAn-
dhra Pradesh): Sir, the statement of the
Minister refers to the reply of the Gov-
ernment to a question given on 26th
March 1992. Has the Government slept
over for six months before deciding whe-
ther it should be competitive or non-
competitive? Sir, it has' taken six months
for the Government to decide it....(In-
517 R.S.—13.
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terruptions).. .He says the Government
was not sleeping... (interruptions)...

THE VICE-CHAIRMAN (SHRI
SUKOMAL SEN): No dialogue, please.
You kindly address the Ghair.

DR. YELAMANCHILI SIVAJI:  He
is saying that the Government is not
sleeping... (Interruptions) ...

THE  VICE-CHAIRMAN (SHRI
SUKOMAL SEN): At least now it is
awake You seek your clarifications.

DR. YELAMANCHILI SIVAII:  Sir,
so far as the regional language films are
concerned, the number of films produced
in Telugu or Tamil is more and during
several years, the number of Telugu
films it has beaten down the Hindi films
like to know whether the Government
consulted the film personalities in the
Telugu and Tamil film fields to organize
such festivals?

1 would like to tell the Government
that the festival should be kept at a re-
asonable distance from the IAS officers
and the bureaucrats. Day in and day
out, several reports are appearing in the
Press about the involvement of the IAS
and other officials in Doordarshan and
AIR and several allegations were levelled
against them. I am not going into the
details of those allegations. But, at the
same time, I hope and trust that the
film festival will not give any room for
such allegations to be made against the
IAS officials and other bureaucrats as is
done now. It has been stated that in
selecting the serials, both commercial and
sponsored, several irregularities have-been
committed in Doordarshan.

THE VICE-CHAIRMAN  (SHRI
SUKOMAL  SEN): Formulate your
question and seek your clarifications.

DR. YELAMANCHILI  SIVAIIL:
I am giving a warning... (Intemiptions)

THE VICE-CHAIRMAN  (SHRI
SUKOMAL SEN): No comments, please.
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DR. YELAMANCHILI SIVAIL
So, it may not be desirable to hold the
Festival only at Delhi. It
may be divided into parts and
held in other parts of the country also
where necesary infrastructure is avail-
able, necesary infrastructure may be
developed in those places so that these
can be screened there and the audience
in other parts of the country also may
get an opportunity to witness the films
and judge how they are better when com-
pared to our Indian productions.

SHRI W. KULABIDHU SINGH
(Manipur): Mr. Vice-Chairman, Sir, [
do not claim to be an expert on films and
the quality of films. I only want to seek
one clarification. The Directorate of
Film Festival, under the Ministry of In-
formation and Broad casting, has consider-
ed about holding a film festival of a com-
petitive nature. Now, in the statement, in
conclusion, it is said, "we have decided
to hold a non-competitive event". The
Advisory Committee has considered hol-
ding of a competitive event whereas in
the statement, it is said that they have
decided to hold a non-competitive
event. So, I want to seek a clarifica-
tion on this point.

[RAJYA SABHA]
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gy, g W ot wd
foew $aw T & A w4y
L. AT W oTEm &, s o;
fraay 7, Tanl fga faear @)
Fefy ot mdt aF fm e aE
gz ¢ fowd 38w ¥ g FuT
T EF, :

SHRI AJIT KUMAR PANJA: Sir,
the whole intention of the Government
was to hold this festival in January,
1993 as a competitive event. And that
is why, on 26th March, 1992, to an Un~
varred Question, we answered it in the
affirmative because we found that the
last competitive festival took place in
1987, and thereafter no competitive fes-
tival: took place. We also found that it
here is a competitive festival, it adds to
the excitement, and it also brings in
various talents, new producers and stars,
actors and actresses, writers and play-
writers, a new type of projection;
of people's thoughts and aspirations all
over the world, and really those films
which are upholding the ideals which we
all should follow as human beings.
"Those take part, and in a large number
because each one wants to show in a
competition that he has won. Sir, I find
that there are quite a lot of countries,
about one dozen, who hold these compe-
titive festivals. Though there are about
200 film festivals in a year throughout
the globe, about 15 or 16 become really
important and competitive.  Therefore,
Sir. we answered, and We had all the in-
tention to hold it as a competitive event
in January, 1993. In fact, we decided
the venue as Delhi so that the infrastruc-
ture is present here could be used as
far as possible. There are good cinema
halls here, and a lot of expenditure could
be cut. Then the Committee went into
it. When details were worked out, it
transpired that usually it costs Rs. 1.20
crores for holding a non-competitive fes-
tival as we had done at Bangalore and
some other cities. To hold a competi-
tive festival, it requires Rs. 4 crores and,
the foreign exchange, as presently calcu-
lated, is Rs. 50 lakhs. Now it is the
intention of the Information and; Broad-
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casting Ministry to hold competitions, but
even after arguing for long hours we have

been given only Rs. 80 lakhs for this
Film Festival this year.  Even though last
year's expenditure was about Rs. 1.20
crores and we ourselves argued, but na-
turally the Government  thought that
there are  other priorities where money
should go, and that is how the money
was not allotted to us. So we had to
have  a reconsideration. On reconsidera-
tion we thought we should
hold it as non-competitive but
the effect of competitiveness should be

brought in as far as possible. Therefore,
Sir, we decided to hold it in Delhi. All
these years it was held at various places
in India, rightly so, of course, because
it should not be in Delhi alone as there

are other places also.

At Bangalore we did not have any
complaint about the cinema halls. But
we did have a complaint about the pro-
jection and, that is why, in Delhi we
have taken enough care to see that the
projection of the films is done well.

Sir, a complaint has been
several hon. Members—and
asked—why IAS officers and bureaucrats
handle this. Sir, that is the prevailing
system. It is not for me to suddenly
change the entire structure of running of
the Government. Foreign contracts have
to be entered into. Whom do we reply
upon? The IAS officers take charge of it.
They are experts in the various contracts
being made. I don't think that besides
orally saying that there are some allega-
tions, that somebody is doing something
wrong there, there is anything. But, SO
far as India Is concerned, this is the
structure by which we have to work. There
are several  contracts to be entered into
with various people.

made by
questions

Sir, cinema in our country is totally
free, like newspapers. There is no Gov-
ernment control except the Censor Board.
Anyone cart produce any film freely, sub-
ject to the rules and regulations of the
Censer Board

[17 AUG.
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Sir, India produces the largest number
of films in the whole world, and the
average is 1,000 films per year. And not
quantity also it has been proved that
Indian films are coming out well, as it
has been proved by presenting the Oscar
to Satyajit Ray.

Sir, it has been said that the Informa-
tion and Broadcasting' Ministry did not
allow Satyajit Ray's Pather Panchali to
go out side the country. Honourable
Members probably do not know that when
Satyajit Ray was trying to find some fin-
ance for the production of Pather Pan-
chali, nobody came forward to finance
him, but it was an agency of the Gov-
errnment of India, which is called the
National Film Development Corporation,
which came forward and gave him the
money. Otherwise, probably, because of
financial constraint Satyajit Ray might not
have produced this immortal film named
Pather Panchali.

The hon. Members who raised this ques-
tion would probably he glad to know
that Aguntuk, which is now being en-
joyed by hon. Members—because on Mem-
bers' demand I have included that in the
films being shown now—was decided upon
by the Information and Broadcasting
Ministry to be taken to the Festival of
India in Germany as inaugural film when
Satyajit Ray was alive. At that time Ray
was not given either the Oscar or Bharat
Ratna. At that time Aguntuk was decid-
ed upon by the Information and Broad-
casting Ministry and it was shown and
acclaimed everywhere. Therefore, it is
not correct that the Government of
India does not encourage good, classic
films.

We always show our reverence to
Panddtji. Some points were raised during
Panditji's time whether some scenes in
Pather Panchli, depicting poverty, could
be shown or not to people outside India,
Naturally, such a highly sensitive niatter
went to then Prime Minister, Pt. Jawahar-
lal Nehru. He immediately allowed and
it was shown. Those are policy matters
which were required to be taken to the
highest person. But the Prime Minister
was not outside the Government of India.
It was the decision of the Prime Minis-
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ter which was carried out by the Govern-
ment of India and the Information and
Broadcasting Ministry.

Sir, so far as the fear that second-rate
American films might come, as raised, by
some hon. Members, is concerned, there
is not such possibility, although liberali-
sation is taking place even in films be-
cause we believe in competition. So, pre-,
vously the best of films came to Inda.
Films from Italy came.  Films from
France came. Films from Soviet Russia
came. The best of the award-winning
films from Sweden, America and England
e came. But, in spite of this, all these long

years Indian film producers have produc-
ed the best of films to stand the conv
petition. We remember, in our childhood
days on every Sunday there was some
English film somewhere. Probably, Sir,
you also remember that in our childhood

days on every Sunday there was some
English film somewhere.  Despite the
competition, Indian film-producers Indian
actor, Indian actresses, Indian play-
writers, Indian projectionists, In-
dia cameramen produced the
best of films. Still quantitatively the
highest number of good films are being
produced and some are excellent in  qua-
lity. Therefore, there 1is no. fear that
second-rate films will come for the simple
reason that even if a second-rate film
conies, it dies out automatically in public
taste. It is true that looking at a film,

contaning sex and violence, it looks that
there is a huge box—office but everybody
knows that for a few days it happens,
but thereafter the quality prevails. That
is why the best of films are acclaimed all
over the world. So is the Indian pub-
licc. They automaticaly reject all' those:
films after some time. For some; time
there is some enthusiasm, but after that
good films, as they are called, prevail, and
naturally public takes part in it.

Sir, commercial' films are also coming.
There was some misunderstanding, I
should say, about the decision of the jury
members to the Indian Motion Pictures
Association regarding certain commercial
films. That was a decision of the jury
to and Government should not, under
any circumstances, go and examine that
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decision of the jury members. Before the
award was given by the President to good
films in India, it has always been the
rule that the jury members presented their
awards, whatever their decision, to the
Minister, that is to the Government, and
that thereafter the Government, after
examining it, gave it to the Press and
the public. This time we had reversed
to bring in confidence of the people and
also that of the film-makers. This time,
for the first time, we allowed the jury
members to decide on their own, give
their decision to the Press and to the
public first and then submit it to the
Government. This is a directional change
that we wanted to bring in, only for the
reason that we felt that a decision of the
jary was a decision, of the jury and that
we should accept such decisions. As you
know, this time the member's of the jury
decided unanimously in respect of each of
the awards which were given by the Pre-
sident. Therefore, we must have reliance
on the jury members. We have been
selecting the best of people in the board
of jury.

Sir, it is stated that when people go
to foreign countries, film-critics are not
taken and that only VVIP"s are taken. It
is not correct, Sir. In, fact, in the Moscow
Film Festival I was representing the Gov-
ernment so far as the Moscow Film
Festival was concerned, and that was also
because the then Government of Soviet
Russia had invited .personnel by name to
go there and attend it. That is why we
went there. It is always, done.

As far as .possible the best of films
were tent. "Agaratuk" was selected. We
invited the actor. We invited the actress.
We invited Mr. Satyajit Ray. I myself
went to Calcutta. But, he was so sick
that he could not visit. The main actor
in "Agantuk" we took. The actress could
not come. We tried to take as many as
possible. Of course, for doing certain work
and for some type of discussion between
the Government and the agencies there
the Minister is represented or the Secre-
tary represented. For the last two years
I have found not more than two mem-
bers are represented. The rest are invit-
ed who are actually engaged in the films
who is either an actor or an actress or
a producer or adirector like that.
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So far as the expenditure is concerned,
I have already mentioned about it. I
think. I have answered most of the ques-
tions raised by the Members. I will just
check up. .. (Interruptions). . .A question
has been raised about the agreement with
France and Italy. The agreement stipu-
lates to send best of the films. They
are being sent through European Cinema
Diffusion. They have agreed to send their
nest of the film.-..

A question about the type of imported
films was raised. It would be all award
winning' films which we are going to im-
port, We will gat those films which have
won awards in their countries or at the
international level. Of course, each one
of them will be with an aesthetic value.
The import of thore films will be accord-
ing to the value of the films which go
along with the ideas and aspirtaions of
the 'people of India.

Sir, regarding complaints of projection.
I have already, answered it.

Last but not the least, seeing the enthu-
siasm of the hon. Members, I could have
come here and resquested, through you,
ihe hon. Members to ask the Planning
Commission or the Government of India
to give me some more money to hold
it competitively . Sir, I will try my best.

SHRI MURLIDHAR CHANDRA.
KANT BHANDARE (Maharashtra): Sir,
that is a very wrong approach. This acti-
vity must be self-funded. 1 think now
the ton. Minister should apply his mind
as how to raise the resources from the
film industry and not go to the Planning
Commission or fo the Government ex-
chequer.

" SHRI AJIT KUMAR PANJA: It is
very easy to say that it has to be self-
financed. The same thing was said by
the Planning Commission. We have asked
them for Rs. 10,000 crores. They gave
us only Rs, 3,500 crores. They have
asked us to raise it through our own re-
sources. How can I do it 7 Will hte hon.
Members allow it through advertisements?
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Would it be good for the country when
there is so much consumerism taking
pleace ? Therefore, we have to take so
many guards. We are opening it gra-
dually. We have to take guards in such
openings. Certainly, it cannot be done.
I agree that it has to be done through
self-financing. 'Self-financing' means....

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Will the hon. Min-
ister yield for a minute? I think there is
no thanking of this very, very basic issue.
Look at Maharashtra, we have an em-
ployment guarantee scheme where we give
guaranteed employment to every adult. AH
that does not come out of the Consoli-
dated Fund of India at all. It does not
come from any grants of the Union Gov-
ernment. It comes from levy of taxes like
professional tax. I pay for is so that a
man is employed in Bombay. I think a
time has com® for them to think and
involve so that enough resources can be
generated.

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): I support Mr. Bhandare
that it is wrong to approach the Planning
Commission to finance a film festival like)
this. You may ask the Government to
fund it at the mosta. I agree absolutely
"with Mr. Bhandare that at least some
way should be found out for self-financ-
ing the film festival. You canot com-
pare the Radio and TV establishments
with a film festival It is enitrely a diffe-
rent thing. [ absolutely edorse the view
of Mr. Bhandare.

SHRI AJIT KUMAR PANJA: Money
has to be found out from somewhere.

THE VICE-CHAIRMAN (SHRI
SUKOMAL SEN): He will apply his
mind.

SHRI AJIT KUMAR PANIJA: It is not
the Planning Commission which gives this
amount for the film festival. When I
say...

SHRI DIGVIJAY SINGH: While seek-
ing clarifications I had asked the same
questions. May I know from the Minis-
ter why is he not applying his mind, as
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a head of the institution, as how to
generate resources ? Why is he depending
on the Planning Commission?

THE VICE-CHAIRMAN (SHRI
SUKOMAL SEN): He has heard you.
He will reply.

SHRI AJIT KUMAR PANJA: Let me
complete my reply. Only then you can
ask further clarifications.

THE VICE-CHAIRMAN (SHRI
SUKOMAL SEN): You please finish.

SHRI AJIT KUMAR PANIJA: Sir, the
point is, money has to be found out from
somewhere. At the present, it is not
the Planning Commission which gives
that money. Out of the total money
which we have asked for, we could not
get more than Rs. 80 lakhs when the re-
quirement is Rs. 1.20 crores. (Interrup-
tions). Non-competitive films. I have al-
ready answered about competitive films.
The requirement is Rs, 4 crores. At this
stage, Rs. 4 crores should be spent on
the Film Festival. Otherwise will it go
to the private industry? The question is,
from where do you raise the money ?
(Interruptions).

THE VICECHAIRMAN (SHRI
SUKOMAL SEN)": jplease'let him com-
plete.

SHRI AJIT KUMAR PANJA: It has
to be raised by certain methods of rais-
ing money. One way is taxation. But,
already the film industry is saying, "We
are suffering because of various taxes, at
various levels". They are already suffer-
ing sales-tax, amusement tax and the in-
crease of the prices of films. And, they
are making representations for reduction
of taxes and asking for good films to be
subsidised. Even in the budget of the
NFDC which is to subsidise good films,
there is a cut. They say, "You have to
stand on your own"'. We do understand
that principle. But, how to do it? If
hon. Members have any suggestions, they
can tell me. I will certainly think of
them for the next year. What are the
sources by which his can be done? Any
sort of taxation on the film industry will
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be terrible so far India is concerned be-
cause the film industry is already heavily
burdened with taxes. It looks like they
are very well off. but, no. Many of the
cinema houses are closing down. We
have to help them. They are affected by
video piracy too. We have to help them
out. In what manner has this to be don©?
What is the way in. which we do it ?
These are the checks and balances that
have to be looked into. Apply any strait-
jacket formula, if you say "The film in-
dustry will do it, it will pay" it will only
be closed. It will not be possible for
them to pay for it. The Indian film in-
dustry will be the first casualty. The
other film industries, probably the foreign
film industries, will come in. They have
got a lot of money and they will take full
control which will affect the Idian film
industry. That is why the Government
is paying for holding this festival' of good
films so that our producers, our people
who are engaged in the film trade, get an
exposure to this sort of best films and
know the new types of techniques so that
they can also innovate.

This is a very important subject and
probably in the next Session, a Bill will
be coming about some amendment of the
Cinematograph Act. You will see the
importance that we attach to this subject.
I request hon. Members to appreciate
this. We have given importance to the
film industry. We attained Independence
in 1947; the Constitution was made in
1950; and the Cinematograph Act came
in 1952. Even before the food problem
of India was solved, even before the pro-
blem of idustrialisation was solved, cine-
ma was thought of because that is the
cheapest thing by which people can get
entertainment. This medium also affects
the mind and the motivation of people.
Immediately after this Act came in 1952,
there was complete decentralisation and
the States also made their Acts by 1956/
1957. We attach so much of importance
to this industry. It is true that we have
to make them self-sufficient. Bat the
Indian film industry has not yet reached
that stage. It still need nursing. I had
a long dialogue with all concerned peo-
ple. We have to find a way out "Hie
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best-produced Indian films, about 1000
per year, should not be affected either in
quantity or in quality in any manner.
That is why this time we are making
it non. competitive. We are not saying
that we should not hold it. We have
made it non-competitive this time, Next
year, or whenever we have the required
money available with us, we will certain-
ly hold it as competitive. I feel hon.
Members will appreciate the position
which I have explained. Thank you.

THE VICE-CHAIRMAN (SHRI
SUKOMAL SEN): Mr. Jacob to make
a statement now

6.00 p.M.
II. Incidents of Sailings of policemen's
families in Punjab

THE MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF HOME AF-
FAIRS (SHRI M. M. JACOB): Sir, I
rise to inform the House of the tragic
happenings in Punjab wherein several
members of the families of policemen
have been killed in the past few days.

During the current year the security
forces in Punjab have achieved consider-
able success in not only brining down the
killings of the civilians but also neutra-
lising many of the terrorist gangs. As
against 1634 civilians killed during the
corresoonding period of 1991, killings in
the current year have been 1187. Signi-
ficant successes have been achieved du-
ring the last three months in anti-terrorist
operations, which resulted in security
forces killings as many as 75 hardcore
terrorists. These included 3 heads of
maior terrorist organisations operating in
Punjab, namely Shri Rachpal Singh
Chandran of BTFK, Shri Suriant Singh
Budhisinghwala of KLF and Shri Sukh-
dev Singh Babbar of the Babbar Khalsa
International. In addition to the leaders
and the hard core terrorists mentioned
above, 1135 other terrorists have been
killed. Over and above these. 324 ter-
rorists including 4 hard core have also
surrenderud  The above successes of
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the security forces have gone a long way
in instilling a sense of security in the
minds of the people and enabling them to
meet the challenge with confidence and
vigour. There has been a steady increase
in the police getting actionable intelli-
gence input.

With the killings o some of the top
terrorists and faced with depletion of
their ranks, the Pakistan backed terrorist
outfits have become panicky and in a
desperate effort to shore up thesr morale
have during the last few  days,
struck against certain soft tar-
gets,  particularly  the  families  of
Punjab  policemen. They killed 12
persons including 2 Punjab Home Guards
on 9-8-92, 29 persons including 2 SPOs
and 2 police personnel on 10-8-92, 6 on
11-8-92, 2 on 13-8-92 and 7 including
one SPO on 16-8-92, Thus, a total of 56
persons were killed out of which 49 were
relatives and 7 were policemen.

The security forces have taken note of
the challenge and have initiated various
operational steps so as to combat terro-
rists threat and ensure protection to the
members of the families of the policemen.
All the possible steps are being taken to
achieve the twin objectives of mounting
greater pressure on the remaining terrorist
gangs while, at the same time giving ade-
quate protection to the policemen and
their families. An alert has been sound-
ed throughout the State.

The. Government of Punjab has grant-
ed Rs. 1 lakh as ex-gratia to the next
of kin of each deceased. Of this Rs.
50,000 would be in cash and the balance
in the form of deposits. The Director
General of Police, Punjab, has visited
and consoled the affected families. All
efforts have been made to ensure that the
morable of the force is not affected by
such happnings.

I am sure, the House will join me. in
condemning these dastardly acts and ex-
pressing sympathies for the families of
the deceased.



